
Company : CourtKutchehry
Website : www.courtkutchehry.com
Printed For :
Date : 25/08/2026

(2021) 07 KL CK 0090

In the High Court Of Kerala

Case No : Writ Petition (C) No. 12640 Of 2021

Moideen Haji Tacharoth APPELLANT

Vs

District Collector RESPONDENT

Date of Decision : 06-07-2021

Acts Referred:

Citation : (2021) 07 KL CK 0090

Hon'ble Judges : Sunil Thomas, J

Bench : Single Bench

Advocate : Zubair Pulikkool, K.Noorudheen, GP Bimal K Nath

Final Decision : Disposed Of
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Sunil Thomas, J

1. The petitioners have moved the first respondent seeking reliefs under the
Kerala Maintenance and Welfare of Parents and Senior Citizens Rules,

2009 by filing Ext.P1. The application is dated 17.03.2021. The grievance of the
petitioners is that the above application has not been disposed of, even

now.

2.Â Â When the matter came up for admission, it was noted that the application
was submitted before the District Collector and not before the

Maintenance Tribunal / Sub Collector, Kozhikode, who was the statutory
authority. The above authority was impleaded later, as additional respondent

6.

3.Â Â Having considered the limited grievance set up by the petitioners, I am
inclined to dispose of the writ petition by directing the first respondent

to transmit Ext.P1 to the additional respondent, as expeditiously as possible, at
any rate, within a period of fifteen days from the date of receipt of a
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copy of this judgment. The 6th respondent shall thereafter, take up the matter
and dispose it of, as expeditiously as possible, with notice to both sides,

within a period of two months from date of completion of service on the
respondents.

The writ petition is disposed of, accordingly.
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